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Assistant Registrar
C.E.S.T.A.T, New Delhi

To: -
M/S VISHNU CHEMICALS PVT LTD

PLOT NO 18 TO 26, INDUSTRIAL ESTATE,BHILAI{CG)

M/S VISHNU CHEMICALS PVT LTD Appellant
Vs
C.C.E. RATPUR Respondent

I am directed to transmit herewith a certified copy of Final order No. 568 /2008 -SM[BR] dated 10.3.2008
passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944

Assig(ﬁ‘ﬂ@strar

(SM Appeal Branch)
Copv to:
1. Respondent

C.C.E. RAIPUR

CENTRAL EXCISE BUILDING, DHAMTARI ROAD,
TIKRAPARA, RAIPUR 492001,

2. Adv. / Consult
MR.L.P. ASTHANA & MS REENA KHAIR

R-163, SECOND FLOOR, GREATER KAILASH-1, NEW DELHI - 110 048.

3. SDR.

5. Bar association, CESTAT, New Delhi

6. M/s. Deeparchi Publications, M-93, marg. 43, saket, New
7. M/s Centax Publictions (P) Ltd., 1512-E, Bhishm Pitamah
8. Excise & Customs cases, B-37, Sector -1, NOIDA - 201301
9. R.Venkatraman Constt. 44-B, 8.Suncity, Ghaziabad -

10. Nidheshak publications, I.P. Estate, new Delhi

11. Taxmann Allied Service Pvi Lid., 21/35, West Punjabi Bagh,
12, Co, Law Institution

13. TAX INDIA, B-X1/8183,Vasant Kunj, New Delhi - 110070
14. Office Copy

13. Guard file
Assiya'an‘Registrar

(SM Appeal Branch)
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Excise Appeal No.3174/06

[Arising out of Order-in-Appeal No.93/RPR-II/2006 dated 17/8/2006 passed by
the Commissioner (Appeals), Central Excise, Raiput]

Date of Hearing/ Decision: 10,3.2008
For appreval and signature:

Hon'ble Mr. P.K. Das, Member (Judicial)

1. Whether Press Reporters may be allowed to see
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rutes, 1982.

2. Whether it should be released under Rule 27 of the : -
CESTAT (Procedure) Rules, 1982 for publication N
in any anthoritative report or not?

L

3. Whether Their Lordships wish to see the fair copy

of the Order?
4. Whether Order is to be circulated to the Departmental
authorities?
M/s, Vishnu Chemicals Ltd. Appellants
[Rep. by Ms. Reena Khair, Advocate]
Vs.
CCE, Raipur Respondent

[Rep. by Mr. S. Gautam, Authorized Representative (DR)

CORAM:  Mr. P.K. Das, Member (Judicial)
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77l ORDERNO..54 %.Z.Qﬁg{yﬁf}ﬁ)mateg:10.3._21]08

Per P.K. Das:

Heard both sides and perused the records.

2. The issue involved in this case is whether the credit in respect of
Service Tax paid on the goods.on the strength of TR-6 challan can be
denied. It is seen that the Tribunal in the case of Commissioner of Central
Excise, Goa Vs. Essel Pro-Pack Litd. reported in 2007 (8) STR 609
(Tribunal-Mumbai) rejected the Revenue’s appeal on this issue.
Accordingly, the impugned order is set aside and the appeal is allowed with
consequential relief.

Order dictated & pronounced in open court on 10.3.2008.

(PX. Das)
Member (Judicial)

Ckp.



